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[SHRIMATI INDIRA GANDHI)

The above-mentioned decisions have
been taken, keeping in view the re-
quirements of the integrated State,
the legitimate interests of the peopie
of both the regions in the matter of
publhic employment and education,
and the assurances given in this
House. Government hope that these
decisions will receive general accept-
ance 1n the State and will be imple-
mented in a spirit of understanding,
co-oparation and aecommodation.

I appeal in particular to all Mem-
bers of Parliament to help in main-
taining peace in all parts of Andhra
Pradesh

SHRI K. RAGHU
(Guntur): * *

SHRI SHYAMANANDAN MISHRA
(Begusarai)* On a point of order.
Will all these things go on record?

MR. SPEAKER: If I allow you I
will have to allow others..,, (Inter-
ruptions) 1 am sorry; I cannot allow
any questian. Later on, if you want
a discussion, there will be no bar, but
not now. After all, there are rules;
a Minister makes a statement and no
question will be put. That is the clear
rule

DR. G. 8. MELKOTE (Hyderabad):
Wil his statement go on record?

MR. SPEAKER: Why not? This is
not & meeting in camera.

DR. G. S. MELRKOTE: With great
respect. I have to submit that I heard
the Prime Minister speak......

MR. SPEAKER: 1 have given my
ruling.

DR. G. S, MELKOTE: That is what
1 am saying 1f Shri Raghu Ramaieh's
statement is to go on record.,..

MR SPEAKER: No, it will not go.

SHRI K. RAGHU RAMATAH:
Which will not go?

MR, SPEAKER; 1t I =allow one
Member, there will be so many; 1t
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will be hetter it you take some other
opportunivy.

RSy .

1242 hre.
BUSINESS ADVISORY COMMITTEE

NINTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHR! RAJ
BAHADUR): Sir, I beg to move:

“That this House do agree with
the Nineteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 24th November,
1872.”
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SHRI INDRAJIT GUPTA  The
stetement made last Friday by the
hon Minister regarding busmess for
the faollowing week was subseguently
discussed agam in a special meeting
of the Business Advisory Commuttee
and seme amendments and modsfica-
tioms were suggested and they might
have beem atcepied What 15 that
mofified programme gomg to be®

MR SPEAKER If they were modi~
fled, they will be in the decisions

which will be implemented

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) On a point of
arder, Sir You were good enough
fo tell us that all those who have
given notice under Rule 183 far short
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duration discussions were not present
1 the Busmness Advisory Committee
and we may have another meeting &t
the earhiest opportumy This 18 con-
fusing

MR SPEAKER Let me put ths
motion first

SHRI H N MUKERJEE (Calcuttu-
North-East) I would not have n-
tervened except for what I fear 1s au
infraction of the righis of the House
I do not know what transpured in the
Business Advisory Commttee Nor
mally even though we accept what
ever 1s reported by the Business Ad
visory Committee, the House has a
nght very definitely if it wwishes to
pomnt out certain deficiencies We are
on this ocassion kept completely in the
dark and we are mystifyingly being
told that something was being done
behind doors

MR SPEAKER Not at all

SHRI JYOTIRMOY BOSU You in
your wisdom had ruled that all
those who have given mnotice of
motions under Rule 193 be summon-
ed on Monday

SHRI H N MUKERJEE 1 gave
notice of one such motion under that
rule whatever 1t may be and I have
not been asked to do anything

SHRI SAMAR GUHA (Contai) On
the last occasion when the statement
was made that during this week 4
discussion on power shortage and
some other discussion would be there
we disagreed and wanted that two
other non-official motions should b~
taken up What happened to that?

MR SPEAKER The details will
be circulated

SHRI RAJ BAHADUR As just
now stated by Mr Bosu, the Business
Adwvisory Committee had expressed a
wish that these members who had
tabled motions under Rule 193 may
be mvited

SHRI INDRAJIT GUPTA  Rule
184
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SHRI RAJ BAHADUR About rule
18D, the rule 18 Quite clear Certain
subjects had been suggested by some
members in ‘the Busmess Advisory
Committee It 13 for me to consult
the convenience of the concerned
ministers to find out when cowd
they spare time and also what infor-
mation they have got to fully reply
to the points that might be ramsed 1
will make these enquires and then I
will include such of the motions as are
accepted 1n the statement that I would
meke about the Business of the House
fér the next week It is for the Gov-
ernment, it is for the Speaker in con-
sultation with the Leader of the
House to allot time for the discussion
of a No<day-Yet-Named motion
Under Rule 180 the Speaker has to
consult the Leader of the House 1n
regard to the days or dates for the
discussion With regard to those days
and dates, I as Parhamentary Affaits
Mimster, have to consult the mmisters
concetnéd T will consult them and
such time as 1s suitable to the Gov-
ermment faor the  discussion of »
motion will be communicated to the
Speaker (Interruptions) I would not
like to make any compromise on that

SHR] SBHYAMNANDAN MISHRA:
He says he will select the subject It
15 completely wrong

SHRI RAJ BAHADUR Rule 190 is
gquite clear It says

“The Speaker may, after con~
sidering the state of business in the
House and in cunsultation with the
Leader of the House allot a day or
days or part of a day for the dis-
cussion of any such motion.”

He has to consult the Leader of tne
House ar me I, on my part, have to
consuit the Lesder of the House 4z
the Mimister concerned Then only
the business of the House csn be
fixed Itis not as if time can be
allotted for eny and every motion
for discustion without consultation,
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SHRI INDRAJIT GUPTA., 8o far
as the fixation of date and time 18
concerned, the Minister 1s right that
he has to consult his colleagues But
on that day in the BAC 1t was agreed
as to which subjects should be taken
up, the dates to be announced later.
Now why does he give this incom-
plete report?

SHRI RAJ BAHADUR 1 suggested
that I will consult my colleagues and
then report to you

SHRI SHYAMNANDAN MISHRA
Sir, on a pomnt of order Since this
happens to be a matter of wvital
importance to the functioning of thus
House I would seek your ruling on
this If the hon Mimster says that he
has not agreed to the subject that has
to be taken up by the House, then
wduld 1t be the position that 1if the
Minuster dues not agree to the subject
we can never take up that subject for
discussion n this House?

SHRI RAJ BAHADUR On that
day I submitted 1n respect of one
motion namely on food I consulted
my colleagu~ and that we are ready to
discuss 1t When other subjects were
mentioned I said that I will have to
consult my colleaguea I cannot accept
them without consulting my colleagu-
es

SHRI SHYAMNANDAN MISHRA
I am on a pomt of order and it is the
Minister of Parliamentary Affars
who nfringes the rule by not allow-
mng me to complete the point of order
The point is that if it is left to the
government to choose the subject en
which they can agree to have a dis-
cussion, then all inconvenient sub-

Seacondly, if the hon Minister takes
uptheponitianthmwnemﬂ fnd
any time during the course of
"fmmm m«&wj&
submit {hat

ity mmamw
question of eo-owuﬂonb-tmthn
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government and the opposition and
there will be a situation in which it
would be difficult for the govern-
ment business to be transacted. We
have got certain priorities which we
had indicated to you before tne sess.on
commenced and also to the BAC, we
want these subjects to be taksn up for
discussion and time must be foung for
them by the government. Otherwise,
governmeni would be taking a risk
and they would be breaking 3all rules
on co-operation briween the two aides
of the House

SHRI INDRAJIT GUPTA: In the
BAC meeting, which you presided
over, no subjects were decided; that
1s what he has said.

SHR1 SEZHIYAN (Kumbakonam):
This is a departure from the accepted
convention that has been followed all
these years The Mnister quoted
rules 189, 190 and 193. Those rulcs
relate to the admission of motion. He
cannot decide on the type of motion
to be taken for discussion. The
Minmster says that he will consult the
Ministers and find  time for such
motions, Previousy we used to have
a sub-committee of the BAC which
would go through all these motions,
consult the members who gave notice
of them and then pick up three or
four motions, Now the Minister says
that it is for him to choose a parti~
cular motion.

‘SHRI RAJ BAHADUR: I have not
said that.

SHRI SEZHIYAN: That 1s what
you have said, You said you will
decide after consulting your colleagues.

”

SHRI JYOTIRMOY BOSU: Sir, 1
have been involved in the * Business
Advisory Committee since 1867. In
the last session, we had taken a deci-
sion thal every week there would be
either two motions under 193 or one
under 193 and one under 184 but so
far two weeks have passed and not &
single motion has been discussed.. .
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MR. SPEAKER: Let me first deal
with the point of order. I thought
you were speaking on the same point
of order. You can raise it later on.

The other day, when the matter was
raised, instead of deciding it bhere, I
thought we should discuss it in the
Business Adwvisory Committee and
that is why the meeting of the Busi«
ness Advisory Commuiitee was held
the same evening. We had a good deal
of discussion. We accepted the inter~
pretation that the Spiaker admits tha
motions but, once they are admuitted,
the choice of accepting or not accept-
ing does not remain. Only one aspect
is left and that is that th: Govern-
ment will fix a day for the discussion.

Mr. Raj Bahadur on that day was
right so far as the first part 1s éon-
cerned. But he is not always wroag
or always right nor I am always right
or wrong because in such matters
we always discuss and straighten
these matters.

There 1s no question of prestige in-
volved here, over hair-sphtting in-
terpretation of these things. That s
not the question. Once these motions
are admitted, they go to the No-Day-
Yet-Named Motions Committee.
There is a sub-Committee, the No-
Day-Yet-Named-Motions Committee.
They choose some motions and then
they are printed in the Bulletin and
then they are discussed,

Again, in the Business Advisory
Committee, we did accept—he was
also agreeable; please tell me if I
am wrong—that the Members should
be consuited. Supposing a Member
has six or seven or eight motions jin
his name, he is to be consulted as to
which one he will prefer to be taken
up for which a day will be fixed by
the Government, In that case, the
Member who has No-Day-Yet-Named
Motions in his names will be usked
as to which one' he would like to be.
considered.
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Then, we decided in that meeting
that next Monday or immediately the
following working day, the Members
will be contacted as to which one they
would like to be considered. Also,
we melocted a few of them, Now, for
those selected motions, of course,
there 15 no need of consultation with
the Business Advisory Committee
but, in the pust, we had a Sub-Com-
miites and they were consulted, In
spite of the fact that the rules are
silent on it, where you are correct that
the Bugimess Advisory Commitiee
nesd not be consulted; the practice
was that there was a sub-Committee
anl they were consulted, That prac-
tice was followed in the past. That
is why some Members said, “Why
not the whole committee meet?” The
Committee ig also like a sub-Com-
mittee; it is not very big. This is
what was decided the other day.

Now, about those few motions that
were selected that day and about
others or which we dccided that the
office or you yourself will contact the
Members as to which one they would
like to be considered out of s0 many
they have given. They will be put in
the Business of the House. Nobody
disputes your fixing of duy. Nobody
disputes that you are the owverall
master so far as the day to be fixed,
but the day should be fived. Am I
right or wrong?

13 hre.

SHRI SHYAMNANDAN MISHRA:
You are very right.

SHRI RAJ BAHADUR: Sir, your
word is law for me....

MR, SPEAKER: Not ‘s law 2or moe'.
That means you also,

SHRI RAJ BAHADUR: If that is
the wish of the Members of the Oppo-
sition, I have to respect it in every
manner, ...

MR. SPEAKER: Please don't sy
that I sin adding sormething new. 1
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am just repeating what was there, I
am not asking for any favour.

SHRI RAJ BAHADUR: Fimst of
all, I would like to disabuse thewr
minds that the Government was at ail
keen to avoid any discussion on any
subject. The guestion is that there
are hundreds of No-Day-Yet-Named
Motions. If I remind you—I did not
want to raise any unnecessaty con~
troversy here—all these No-Day-Yet~
Named motions which were listed
for business on that day were also
mentioned by the Members earlier in
the Business Adwvisory Committee.
They were keen about drought, about
flood, about all these things, may be
they are not so keen now, But, my
duty is and as I say, as soon as you
say, ‘You admit this’, it comes to &
question of allocation of day and
date.

You also said that Members should
be consulted. The Business Advisory
Committee had a sub-committee
which chose the subjects. Now, the
BAC does not have the sub-commit-
tee, Now it comes to the BAC or the
Members concerned. I can certainly
consider whether as a wmatter of
courtesy as a matter of dealing with
each other in a harmonious way, I
should consulf the Members opps-
site. But, the Rule does not ask mao
to do that, if I may say so.

SHRI SHYAMNANDAN MISHRA:
Abowt wimt?

SHRY 'RAJ BAHADUR: Letns see
the Rule wus &t is. Let ws mot
what the Rule should be.

MR. SPEARER: You mre
abowt the Rules, Tt Sows not

correet
men~
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SHRI RAJ BAHADUR: As far as
the Rule 1s concerned, I am correct
That 1s what I wanted to submut

Now 1 must submit that once you
have chosen certain subjects, wall he
not accommodate the Government
Ministers also whether they are pre-
pared for a particular subject to be
taken up on a particular day? (Inter-
ruptons) I am asking for the date
Meaybe out of three subjects we can
take one this week, one next week
and the third one next session Maybe
this 1s possible

SHRI K S CHAVDA (Patna)
Next session”?

SHRI RAJ BAHADUR If not next
week, then in the week next to that

MR SPEAKER Sometimes, Raj
Bhadury, 1f you will not go further,
you will not be complicating the
{ssueg
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Never We do not proceed with
{hat spint  We porsuade each other
We request each other We are all
equals. It does not metter you have
mnade me sit here that I should con-
sider myself as super-human

Please don't take it Like that

—
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SHRI JYOTIRMOY BOSU: Even I
don't take it Like that

MR SPEAKER
you very well

I know it sults

PROF MADHU DANDAVATE
(Rajapur) He is the most sober
man in the House
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We have fixed the days,
The question is

“That this House do agree wilh
the Nineteenth Report of the Buste
ness Adwvisory Committee pin-

sented to the House on the 2i(b
November, 1972"

The motion wgs adopted
13.06 hrs

PAYMENT OP BONUS
MENT) BILL*

(AMEND-

THE MINISTER OF LABOUR AXD
REHABILITATION (SHRI R K.
KHADILKAR) 8ir, I beg to move
for leave to introduce a Bill furihay
1o amend the Payment of Bonus A,
1965

PR Ss—

'—P:lhlished in Garette of India Extraordinary, Part II, Sectiun 3,

dated 2ith November, 1972



